IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATNA.

CiCePohe.NO. 14 of 2001
AAad,

(Arising out ef 0.A. No. 332 of 1396 )

Raj Nath Prasad cesee Applicant.
Vs .

Shri Devendra Singh ..., Respondents.

For the applicant ¢ Shri J.K. Karn.

for the respondents: Shri G. Bose.

coRaAnM

Hon'sle Smt. Shyama Dogra, Memser (3J)
Hon'wle Shri Mantreshwar Jha, Member (A)

19./_11.02.2004. ORDER
(Dictated in Court)

By Shyama Desra, Member (J):- This contempt petitien

has been filed by the applicant fer non-compliance of the
order passed By this Court in on-zzz of 1996, decided on
28.4,2000, whersby the applicant was held entitled fgr
payment of gratuity amount after deducting the valuatiﬁn
of EFTs , admittédly issued to him as per acceunt as at
Annexure A/2.The entire exsrcise was to be done within a
period of feur menths from the date of receipt of the order
2. The respondants have filed show causs and
submitted in para 4 that the order passsd by this court ks
have Been duly complisd with while sending tha requisite
amount under various heads to the applicant vide chegue
No. 558715 dated 2.4.2801 on SBI/Begusaraﬁ under

registserad post No. 5868 dated 7.4.2001 at his home
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address. Therafore, nothing survives in this petition.
The‘respundehts have alsoe annexed copy of the order dated
31.8.2000 (Annexure R-1) with regard to the details of
those amount which has been paid to the applicant after
deducting the EFTs ameunt of f&. 23,000/-.

3. Tho applicant has also filsd rsjeinder to the
show cause and submitted that the ameunt of &, 23000/~ as
deducted sy the respmﬁyonts is net ih accordancs with the
avarments made in the said OA my the applicant, as
Annexurs A/2 was not disputed by the respéndents and the
sane has mean mentiocned in para 5 of the said erder.
Therefore, they have not complisd with the srder in its
letter and spirit. Therefore, they are liable to be

dealt uith in accordancs with law.

4, WJe have heard the lesarned ceunsel for the
parties and sone throush thakracard.'AFter perusal of para
4 and 9 of the shew causs and Annexursa ﬁ-l, it is found
that the respondents have almest complisd with the order
passed by this court. 5o far as deduction eof fs. 23,000/-
as EFT is concerned, the applicant is‘at lisesrty teo

make proper representation to thes respondent congerned
while gsiving references ta‘tha decision passad by this
court , particularly para 5 , and the said respendant is
hereby directed to pass appropriat8 order on the
represant ation and settls the matter uithin the period of

three months from ths date of racaist of such
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represent ation, aftsr @iving an eppertunity of meing heard
to the applicant.
5. In terms of these obsarvations and directions
as adove, notices issued to the respendents are hereby

dischargsed and the proceedinas are alse dropped. Therefore,

this CCPA is dispossd of accordingly. No order as to costs.
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